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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
) AT NEW DELHI

0.A.-355/2022

IN THE MATTER OF:-

HARI : ...PETITIONER
VERSUS

GNCTD AND ORS. ...RESPONDENTS

SHORT STATUS REPORT ON BEHALF OF

RESPONDENT/DDA v (AR s

i

Affidavit of Mr.

 ,' S/ Y &@\ : K[umcauwﬁged

about _5_]_ years, presentf&‘(ﬁbsted:?_ﬂd"s;sDeputy Director, Survey

and Settlement-II, DDA, do hereby solemnly affirm and declare
as under:-
1. That I am working with the Respondent/DDA, as such

competent and authorized to sign the present affidavit.

%R y% That I am well conversant with the facts and circumstances

/
/7 2 \\
8]
/ '\’_‘3‘\ \
/‘2 ,,m,@ : - i
| 7, 1.7 of the present case in my official capacity.
‘A\v\ o i, “{:_'r :

DR : . :
Yo Gagt /9‘3 That brief facts of the matter are Mr. Dharam Singh alias
et

’
<

Doctor and 10 other persons have encroached upon land

behind graveyard near Max Hospital Saket, New Delhi and
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the above said persons have cut Neem, Babool, Peepal and

other trees from the green-belt and have stored scrap

material and they are also burning plastic, polythene bags

and electricity wires which results in emission of

poisonous gases causing air pollution.

Further, vide order dated 20.05.2022 the Hon'ble NGT

constituted a Joint Committee comprising of the DPCC,

Commissioner, MCD and DFO, New Delhi and directed

them to submit factual and action taken report within 2

months.

That a fresh inspection was carried out on 22.06.2022 by

officials of Joint Committee and following are the

observations of Joint Committee:

(i) Ownership of the land mentioned in the said
complaint could not be identified.

(ii) On the land, some jhuggies were present behind the
Kadeem Zari Muslim Eidgah, Hauz Rani Village.

(iii) Some Scrap Material Shops were observed which

were being operated by the people living in jhuggies.

L
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(iv) Plastic, polythene bags and other dump material were
found dumped in the said land.

(v) Some fallen trees were also found naturally.

(vi) No bumning of plastic, polythene bags or electric
wires was observed.

(vii) No paper/documents were shown by the jhuggi
dwellers/ scrap shops when asked. Therefore, it
seems to be that they have encroached on the said
land.

In order to assess the extant encroachment, a letter dated

31.03.2023 was sent to SHO (Malviya Nagar) to provide

necessary police protection to field/revenue staff of DDA

for carrying site inspection of subject land on 24.04.2023

is attached herewith as Annexure R4,

It is submitted that revenue officials of S&S-II/LM Branch
along with AE/SMD-5/DDA & local Police visited the
land in question site, adjoining to Max Hospital, Saket on

26.04.2023 wherein, it was observed that there is

S/
Y
4 ;/ Kabristan, Hauz Rani which is situated at right side and

5
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adjacent to Max Hospital, Saket. There are also 200

jhuggies (approx.), 15-20 Kabadi Shops and Car workshop
for Denting Painting with tin boundary walls. Peoples were
residing there alongwith dogs, cows & goats over the said
land. Plastic, Polythene bags and other dump materials
were found on said land and some naturally fallen trees
were found on said land. At the time of said site
inspection, no burning of plastic, polythene bags or electric
wires was observed. Joint site inspection report dated
26.04.2023 and photographs taken during said site

inspection are attached herewith as Annexure R-2(Colly).

Furthermore, as evident from the record available with
Respondent/DDA, land in question falls in Khasra No. 197
(5-11) and Khasra No. 198 (2-10) of village Hauz Rani
which were transferred to DDA from Ministry of
Rehabilitation (MOR) vide Package Deal dated 02.09.1982

and was placed at the disposal of DDA vide notification

2/ No.F9/22)/78/L&B dated 22.02.1979 annexed herewith as

Annexure R-3.
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8. The physical possession of the same was handed over to
DDA on 13.08.1987 which is annexed herewith as

Annexure R-4.

9. That the present short status report is submitted

accordingly.

- (3; \ ,6 @“’M_ﬁ-‘—
N7

AUD®T g0
VERIF@Q&]\_‘!!@ A
g\ ‘3\\\ 2
2t “
°°yeﬁ?1ed at New Delhi on ___day of July, 2023 that the

contents of the above Affidavit are true and correct to the best
of my knowledge and based on the official records of the

Respondent. No part of it is false and nothing material has been

(S

DEPONENT

concealed therefrom.

CERTIFIED THAY THE CONTENTS EXPLAINED 1O THE
AEPCNENTIEXECUTANT WHO (5 3EEM PERFECTLY T0
UNDERSTANG WFARIED v LeP T LSO LEFORE ML AT REW DELHL

—lw? ?f“..,.

DENTIFY ThE
SIGNEL IN NG
NOTARY PUELIL =5 20

NAI R AGAR A L g

)N? M’ WHO HAS

4
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= ANNEXURER3 "7

No.1(41)/s : oy
Gowrnvgntuz?llrr{gisg/mmuﬂy‘ Nagar/ |
hl%ni stry of Hom AMfairg ‘;
Rggartnant of Internal Seourtty

abilitation Diyy sion(8attlems nt)

Jalealmr Houg, Ney Deln
Dated the hugust, 1087, "

To ‘
i
The Direetor -
g:rlxﬁi& D);lancigénnnt, ‘ , ﬁ&
ve lopment Aut -
v’»ka s Sﬂdﬂn’p Au hOl’l ty' iaw /J
w I
|
Sub:- Physical possassion of land 4 o., !
and Khirki of Malviya Nagar A&Xf llage Hauz Rant T
' , L0
Sir, J ?)
!

I am directed to refer to tf'm Dy.Secretary, DOR's

d.o, Intter No,4(34)/83-SS.II dated 28th Septsmber,1983,
The londs in village Hauz Ranl measuring 334 Bighas 19 "r
vTi L

Blswas and in Village Khirki measuring 136 Bighas-id-Bis
(total 471 Bighas 9 biswas 1.e., 98,186 acres) has been
ahndsd over to the repregntative of DDA ghri Mahmoodul-
Hasan, Tahsildar (Lands) on 10.8.87, The statements
showing Khasra Nos. 0te, and also Aks Shajra plan are

c2nt hereyith in duplicate,

N

Yours faifhfully,

Lnel:~As above.
8 . ] )

® ~ 25 37
(A.8¢ Mal™)

Aastt Engineer(V)

D = g
3

1. Copy to the Land & Developnent Offier, Nirman (,
Bhawan, Napv.y; Delhi alonguith the statements an plans \,

for their information and record.. W
Cupy to the Section Officer, SS.II S2ction for ) 5}}'

<
o

infoemation.

Asstt.Engineer(V)
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